CENTR AL ADMINISTRATIVE TRIBUNAL
HRINCI PAL BENGH: NEW LELHL
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New Uelhi,this the 24th day of January,l1995

Hon'ble 3hri J.P. Sharma, Menber({ J)
1. amt. Jagwati Devi,
wj/o late dhri Salekh Chand Singh,
r/o Village #ali
District Meerut

2. 3hri ahand 3ingh,
s/o late 3hri 3alekh Chard 3ingh,
/o Village Pali
.0, Baghpat,
Jistrict Meerut. es. Applicants

By advocaste: shri Malik B.d. Thareja
V.
1. Jnion of Indisa
thrcugh the aecretary,
Ministry of uJefence,
3outh 3lock, New Delhi,

2. (rdinance Factory B3Board,
10a,Auckland Road, Calcutta.

3. The General Manager,
Urd<nance Fictory Murad Nagar,
Jistrict Ghaziabad. ... Respondents

By advocage: 3hri V.3.R. Krishna

ORJ ER (RAL)

Late 3hri 3Salekh Chand Singh was employed with
respondents Xxdnance Factory, Murad Nagar and he died in
harness. One of his sons Anamd 3ingh applied for being
given assistance in appoihtment on compassignate grounds
but when this application was filed in October,1994, ,
the respondents have not disposed of that application.

The employee died sometimes in 1990. Now the respondents
have given a reply during the pendency of this application

on 27,12.94.

L

fj
LI 3




12

2. shri Malik B.D.Thareja appeans for the

‘applicarit ard Shri V.S.R.Krishna appexs for the

respondents. 3ince the respondents have taken a number
of grounds on which the conpassionate appointment is
not being given to 3hri Anand 3ingh so the applicant
has to challenge that order taking specific -plea if

50 agdvised that the order not grantirig compassionate
appointment either not accoarding to law or does not
satisfy the condition of the O.M, issued by the JOT
for giving compassionate appointment to the ward of
the deceased employee. Though the respondents have
filed the reply but that is not on record.

3. 3ince the learned counsel for the applic ant
wants to challenge the order not "graninfg compass ionate
appointment dated 27.12.94 so he wants to withdraw
this application with liberty to file a fresh application
on the same causeof action assailing the impugned
order passed during the pendency of this application.
4. In view of this facy the present application
is being disposed of as withdrawn with liberty to |
the applicant to assail the order dated 27.12.94

not granting assis tance in compassi onate,éppoinhment

to ‘th%‘/vard of the deceased employee Anand- 3ingh.
Order according ly;
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